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Lo applicant states that the major panalty o
: ¥ reduction af in rank{ pay was imposad on the
‘ spplicant without any enguirys The applicant
, has also been transferrad by way of punishment
o to KVS, Nirjuli, Arunachal Pradeshy from
o Misaameri, Asaam. He pray: for stey of the
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Issus notice as to why the interim order
as praysd for shoubd not be grantede Meanwhile,
the order under Mo, Fe29/KVM/20012001/178-80

dated 6-6-2001 {s stayedd till the returmabls

date.
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- : < 13.8.2001 Heard the  Jlearned counsel for the
. . ' parties. Hearing concluded. Judgment delivered
“ o in open court, kept in separate sheets. The
[&¢ £r 2w/ C 9‘» v application is allowed. No order as to costs.
7 i e
iy Des ro /A \L b&w\k —
4 " \4_ :
.S 4 jluvu*jo ..o Member Vice-Chairfnan
e, o P "
: Ao JAST nkm |
vV//E/ éﬁ/" A S M . [
v 'Q%a?LOJ % - b e
<, 7 R L RV



e

- ;»7«_
d =
. =

The

hrij] Guna Ram Das

.wS.Shyam and

.ﬁ Metner their Lordships wi

_ CENTRAL ADMINISTRATIVE TRIBUNAL
Ni - GUWAHATI BILNCH.

o\zx./mm vo. 220, . . . . . of 2001

DATE OF DECTSION .38:200L.......

. TN

_ APPLICANT(S)

= tiwm rew o em oeewm e e
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IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL
GUWAHATI BENCH

Original Application No.220 of 2001
Date of decision: This the 3rd day of August 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

A

" The Hon'ble Mr K.K. Sharma, Administrative Member

Shri -Guna Ram Das,

Working as Head Clerk,.

Kendriya Vidyalaya No.l, Missa mari, ‘

District- Sonitpur. : «eeees Applicant
By Advocates Mr B.K. Sharma, Mr U.K. Nair and

Mr U.K. Goswami.

- versus -

1. The Union of India, repfesented by the
Secretary to the Government of India,

Ministry of Human Resources, .
New Delhi,

2. The Com missioner,

Kendriya Vidyalaya Sangathan,
New Delhi.

3. The Assistant Com missioner,
Kendriya Vidyalaya Sangathan,
Guwahati.

4, The Principal,‘.
Kendriya Vidyalaya,
Missamari, District- Sonitpur.

5. Shri D.K. Saini,

Assistant Com missioner,
Kendriya Vidyalaya Sangathan
Guwahati. : ...sseRespondents

By Advocates Mr S. Shyam and Mrs R.S. Choudhury.

oooooooooooooo

O RDER(ORAL)

CHOWDHURY.J. (V.C.)

This is an application under Section 19 of the Admiinistrative
Tﬁbunalé‘ Act, 1985 assailing the legality ‘and correcthess of the order
dated 29/30.5.2001 where.by the app]icaht was iqmposed penalty of .
reduction to lower time scale of pay, grade and post of Lower Division

Clérk until he was found fit by the competent authority to be restored



to the next higher post. The impﬁgned order was passed en the strength
of a disciplinary proceeding initiated by the respondents under Rule 14

of the CCS (CCA) Rules, 1965.

2. By Memorandum dated 23.2.2001 the applicant was served
with articles of chérges alongwith the statement of imputation of

misconduct or misbehaviour in respect of which ethe enquiry was proposed

~to be hald.” The applicant submitted his  written explanation against the

- said Memorandum. As regards the charge No.l the applicant admitted

the charge and requested the authority to issue an order to repay the
the advance drawn for the purpose of‘ LTC for the:block year 1998-2001
in easy instalments., As regards chérge No.2 the applicant sf:ated that
he attended the Training Progrém me—cum~Work$hop for Head Clerks and -'
Superintendents held at K.V.NoJl, Salt-Lake City, Calcutta during July
ZOOO. In his reply he stated that he was to be allowed to avajl. his both
ways journey from Missamari to Salt-Lake City, Calcutta by the class
he was eﬁtiﬂed to and hev- agreed to .‘repay. the excess/balance amount -

on receipt of his TA/DA Bills from the office. The applicant did not

~ admit the third charge. The respondents, however, on the basis of the

written statement held that the a-pp]iéant was guilty of com mitting serious
misconduct by his unbecoming behaviour violating Rule 3(I), (i), (ii) and

(iii) of the CCS (Conduct) Rules, 1964 and accordingly imposed the penalty

‘of reduction to lower time scale of pay, grade and post of Lower Division

- Clerk (LDC for short) with im mediate effect, until he was found fit

by the competent authority to be restored to the next higher post of
UDC. The legality of the said order is under challenge before this

Tribunal.

3. We h;ave heard at vlength Mr U.K. Nair, learned counsel for
the vap'p]icant and Mr S. Shyam, learned counsel for the respondents,
assisted by' Mrs R.S. Choudhury, learned Advocate. Mr Nair assa:iled the
legality of the orde_r as well as the order imposing | the quantum of
punishment. Admittedly,, the punjshment was imposed on the appiicant

on the basis of his written statement.” The respondents considered the

WIitteNeeeeeoaneas
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written statement and treated it as if the applicant made admission into
the charges, though we ﬁnd. that as regards charge No.3 the applicant
did not make any such. ad mission. The finding arrived at by the respondents
that the applicant admitted all the charges framed against him stems-
from: pure non-application of mind and on that ground alone. the impugne

order dated 29/30.5.2001 cannot be sustained. Mr Nair, in course of the

arguments, submited that on the basis of the materials on record the

punishment of reduction in rank of the applicant to the lower time scalé _
of pay, grade and pos\t of LDC until he waé found fit by the-~competent
authority to be restored to the next higher post is see'mingly unauthorised
and arbitrary, apart from. being .disproport'Lonate. By the said order tfle'
apb]icant was. not only placed in the post of LDC, but the said order

further reduced his rank till he was found fit by the competent authority

to the next higher post, though reduction to a lower time scale of pay
can be made with or without directions regarding conditions of restoration

to the grade or post or Service from which the Government servant was

- reduced. Since the reduction of the applicant:from the post of Head Clerk

to LDC with the condition of restoration after he was found fit. was
outside the puview of Rule 6, the submission of Mr Nair has some force.
M&S"i.jNaﬁﬁ::a]é'df:: submitted that in a number of cases there were lesser
punishmeﬂt on similar persons in similar cir_cumstances. Mr Nair, lastly,
sub mitted t_hat even in the mattér.of minor punishment ‘the authority is “
to act justly and 1n conformity of Article l4. We are not, however,
inclined to make any comment at this stage since we have set aside
fhe order of penalty, leaving it open to the respondents to impose thé
penalty as per law after proper .consideration of. the wﬁtten statemént

of the applicant. The impugned order dated 29/30.5.2001 is accordingly
. ©

set aside. Tn view of our order setting aside the impugned order, the-

consquential order dated 6.6.2001 automatically stands quashed.

4, The application is allowed to the extent indicated, leaving
it open to the responderts to take action as per law. There shall, however

be no order as to costs.

f

( K. K. SHARMA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER. VICE-CHAIRMAN =
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BEFORE THE CENTRAL ADMINISTRATIVE TEIRUMAL

GUWAHATI BENCH @ GUWAHATI

O. 5 Mo, Jamat

P asasdtimmesisssimeson

BETWEEM

Shri  Guna RFam  Das, son Mikir |BE:
presently W ki g A% Head Cle
F@ndv1V; Vidyalaya Noo,o 1 Miﬁmﬂm;
District-Bonitpur.

iy

o s Applicant.

A1) I\'g I‘\ .

1. Unicn  of India, represented by the
Seoretary to the Sovernment of India,
Ministry of  Human  FResources, New
Delhi-1.

Z.  The Commissioner, Hendriva Vidyalaya

Bangathan, Mew Delhi-1.

S, The Asstt.  Comm

lasioner, Fendriy
Vidyalaye Sangathan,

Gueakati.

4. The Frincipal bendriya Vidyvalaya,

¥
Missamari, District-Bonidpur.

. Bhri D.E. Gai n;, \
4138 i i Dommissiongr, Fendriya
Vidyalaya Sangathan, SGuwahati.

. Reooondents

DETATLS OF THE APFLICATION.

e it

1. PBEARTICULARS OF OFDER AGAINST WHICH THIS AFFLICATION 18

This application is directed against the arder issued
under Mems No. Faid—1/2001-KEVS (GRI/Z1Z770-74. dated 29/3@th
May?20@1 by which the Applicant has been reverted to  the
post of Lower Division Clerk (LDCY from his parlier post  of

Head Clerk. The Respondent by the aforesaid impugned o der

fte

™~
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ﬁaﬁ also directed to the Applicant impugned order has also

the Applicant o reporvd duty at Nerist, Nirjuli

—_ ‘;_:;‘__4
Bt
-
i
i
Do ol
i
fu
=i
£

ith 1d8.6.2001.  Fursuant to that  impugned order the

& 2

Fespondents have issusd ancther order dated £.6.2001
|
leasing him  from E.V. Noo 1, Missamari to K.Y, Mirvjuli

¥

&ﬁruhachal Fradesh).
|

:

|
l
o LIMITATION

!
i
| That the Application is declares that the instant

1 : . . e _ : .
mpplication has  been filed within the limitation per iod

@l of the Central Administration

i .
Presoribed under
N

Tribunal Aok, 1985,

:

%, JURISDICTION OF THE TREIEUNAL

} o >

The Applicant further declares that the sub jeo matier

o+

af the case is within the jurisdiction of the Administrative

1, FACTS OF THE CASE

4.1 That the Applicant is a citizen of India and as such he
diﬁ entitled to all the rights and privileges as guarantesd

I - . . .
Jundmr the Constitution of India and laws framed thereunder.
|

at

4.2 That the Applicant is presently working as Mead Clerk

Ié
|Fendriya
I

Jand has bheen dis kR atn
K

Vidyalaya Noo 1, Missamari in the Sonitpur District

Faatisfaction of all concerned,

|
at in the month of

ct
1
i
=
i

1
Cd4.3 That the Applicant begs to stats

|
1:! =
i
!
1

ischarging his work efficiently to the ..
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C May 2208, the Applicant applied for all India LTO  and  for
the block year 1998-2000 to visit Trivandram along with his
family members. After taking necessary permission and  leave

with fect from I8.6.2008 to 4.7.2000 and Aacoording

Bl
ot

y  he

3

per formed the journey.

4.4 That surprisingly enough the Respondents i.e. the

o

Commissioner, K.V.8, Guwahati, issued a Memorandum

23

fhesistant

bearing Moo 14-1/2001 EVSOGR /8952

e dated 23.2.2081 asking
explanaticon  from  the Applicant. The crux of the charges
leveled against the Applicant are r@garaing the submission
of  false LTOC bill dated 3.8.2000 and attending training

progeamme oum o o workshop for head clerk and  superintendent

)
a
£
=
o

affect from 12.6.2008 to 21.7.2000 at Calcutta by

submitting false T.6. bill for which he is not entitled to.

A copy of the aforesaid Memovandum dated 23.2.2001 is

g

annexed herswith and marked as Annexur

4.3 That on receipt of the aforesaid Memorandum the

[

ot
e
i3

Applicant made wribhen submission vide his
representation  dated 7.3.20801 explaining the detailed fact

of bthe case.

The Applicant craves leave of this Hon'ble Tribunal to
rely  and refer upon the statements made in the

aforesaid representation dated 7.3.2001.

Copy  of the afovesaild representation dated 7.2.20901

iz annexed herewith and marked as Annexure—2,

4.3 That the Applicant begs fto state that the FRespondents



without considering the aforesald representation  ilssued a
Memorandum of charges vide No.o F.ld-1/2001/EVS(GRY /1126263
dated 17.2.3001 by which all together 3 charges have been
ieveled against the Applicant. It is noteworthy to mention

Mere that while issuing the aforesaid Memorandum of  charges

dated  17.4.2001, the said Respondent did not menticoned
anything ggarding  the Annexure-Z rvepresentation dated

commuinicated  bo him

17.2.2001.  Till date nobthing has

paentation.

regarding the faith of

& copy  of  the Memorandum of  charges 17.4.20010 is

Merewith and marked as Annexure-3.

4.6 That the Applicant begs to state that the Respondent  in
the aforesaid Memorvandum of charges dated 17.4.2001 issued a
direction to him to prefer representation admitting/denying

the charged leveled against the Applicant in the said Memo.

The ﬂpp‘lfnni thereafter made a request to the Respondents

to withdraw the aforesaid charge sheet and acting on such

Moo 3, Tae. the fssistant

verbally assured the Applicant

regarding such withdrawal/oan:

R im mertinent b mention herve  that the said

t the Applicant  that

N | oy Toaen e, - . e
Fespondent  also  mads 1t

lighter punishment like centure/warning would be imposed  an

Mim  in the event of his admission guilt. The Applicant
accovdingly preferved & representation  dated 4.5

against the chargesheet. In the said representation as per

the assurance ogives by the Respondents, the Applicant

e
o3
)

1
g
i
o
s
iy
HH

Y
oo

the fact regarding Article of charge No.o and 2
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as’ per dictation. However, as regards to Article of charge

Ma% 3y the Applicant while Mighlighting the fact denied the

Same .,
¥

. A copy of the representation dated 4.5.2081 is annexed

herewith and marked as A sy eed

#.7  That in the midst of aforesaid incident the Fespondent

Mol 5 has  deve 2loped a bad blood  against  the Apmlicant.

uring Oeotober 2000 the audit team visited the office of the

5 G pnnﬂw} and  alsc  the K.V, No. 1. Missamari. The
¥

PO”ﬂHhﬁ&HL M. 5 entrusted the Applicant  the  job o f
roangement  of accommadation  to  the said audit team.

nfﬁrﬁlmv7y the Applicant arvanged am official accommadation

it fteam in the transit camp undery Missamari

e e 53 1o o T e .~
$amtunm@nt along with same Army

xJ
E
-4
3
-
.
3
-
t,
ot
bl
ot
3
Fremt
3
P
&
B
ot
.EI%

el stay

dertain  untoward situation happengd with those audit  team

éﬂdl Army Officials. Finally the @ntire blame went on  Lhe

ﬁ;ﬁiiﬁaﬁt and the matter has been referred to the Respondent

Nfu” Fe  These

appenings  caused  some  unwarranted  cross

hwrl bng  entitling the Applicant and which has resul ted

-
ilesllance of the chargesh

? i
s

That the Applicant thereafter received a oopy  of  the
ﬁrd?r bhear ing M, Fold-1/ /2001 VS (ERI /1277074 dated

imposing a penalty of reduction te lowsr tima

grade and post of Lower Division Clerk (Lo
0 f

with immediate effect - until he is  found fit by the

pompetent authority. In the said order itself there has beean
.

1
divéction to the present Applicant to report for duty as LDO

noK.Y. Nirjuli (Arunachal Fradesh? within 12.6.2001.

\)
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A copy of the aforesaid order dated 29/30.%5.20010 is

annezed herewith and marked as Annexure-—S

L That the Applicant |

to state that the Fespondent

fhave acted illegally in sswing  the Memorandum datedd
174,201 wherein certain baseless and false allegation
égainﬁt the Applicant has  been mnade. The aforegsaid
chargeshest does not clearly indicate the charge leveled
against him. Same in vague and indefinite and basing on  the
same no proceedi ng can be vitiated. Howsver, in the instant
case  the Eespondents have is ﬁuaq the impugned order basing

o bhe

id chargeshest without affording him any reasonable

copporitunity of hearing.

#.18 That the Applicant begs to state that the FRespondents

while issuing the oharoesheet have failed to  fake  into

,.

consideration  the representation filed by the Applicant on

TL.R.2001. Against the mems dat E3.2.3881. On this score

alone  the entire procesding in vitiated and same is liable

to srt aside and guashed.

aistant

4.11  That the disciplinary authority i.e. the As

Commissioner, KVE, Guwahati while issuing the impugned order

g

ﬁ&t@ﬁrﬁﬁfﬁﬁnf 2281 did not apply his mind and concluded  the
brmcﬁ@ding bazging on  the mainly that charged afficer
fApplicant? has admitted all the 3 (three) charges. In  fact
%hm Applicant  was given sufficient assurance by  the said
Fespondent Mo, 5 with the sole impression to harass him  and
the Applicant was forced to admit his guilt. Admitiedly the

Applicant did not placed his admission so far it relates  to

charge Moo 2. But  no inguirvy was held to find cub the truth

&
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L3 That as

Limpugned ovdey

CELE.ZOBL by

LoCommurd ca

LD
Cissuing

Chransferved

-;Iﬁ

some has caused serious prejudice  to

of

the present  Applicant and th scocore along th gntire

proceeding is liable to be set aside and guashed.

That the Applicant begs to state that in any view of

matter, the punishment imposed on th Applicant is per-s

illegal and same is violative of prescribed rvules mentionsd

fhe COROCCAY Fules, 1963 and same has gob no nexus with

charges. That aparvt taking into consideration the

alleges charges,; punishment imposed on the Applicant is  too

and not on acoovdance with law.

hay se

above that FEespondents while issuing

has reverted the Applicant from Head

e, btwo stages below the grade. On the other  hand by

the said impugned order  the FRespondents hawve

him K.V, Nool, Missamari  to .V Mivjuli

(Arvunachal Pradesh! as a measure of punishment whereas in

his present place o there ars vacant poste of LD

posting

nt to the aforvesaid  impugrned  order  now

PV SIS

Frimoipal K.V, No.o 1, Missamari  issued &an  order

rpoted to report K.V Ner

s
[

v which he has been

(Arunachal pradesh’ immedis

said order dated £.6.2001 i annexed

merewith angd marked as Annexure-6.,

Head Clerk

Apmlicant presently is working
|58 r4

in KE.V. NO. 1 Missamari. However, in view the issuance of

the impugned order dated 29/30.35.2001 and  the subseoquent

ation  dated &.6.2001 the Applicant is  approached
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that in

e may be transferrvred $o ¥V

tArunachal  Pradeshd, It is notewsrthy to mention here  that

“the  Applicant on 5.8.2001 prefervred a statutor appeal

against the impugned order dated "/ﬁ HHLEBBL with 2 praver

[t suspend  the oparation of the said impugned order. BEut

CEVED during the pendency of the same order the Respondents

without waiting for the result of the said appeal issued the

order dated B.6.32001. I that view of the mather the

{ 4 . . .
Applicant prays for o an  interim  order dirgcting the

Fespondents  not given effect the impugned  orders  dated

E9/30.5. 2001 and 6.6.3001 during the pendency of the 0A.

f Aocopy of  the appeal  dated S.6.2001 anngxed

i

herewith and marked as Ann@exu a7,

B. GROUNDS WITH LEGAL FEAFROVISTOND

L L

F.1 For that the action/inaction on  the part of the

mespondents  are illegal,; arbitrary and viclative of

=T

-

I
i

same 15 liable to be

set aside and quashed.

1

3.3 For that the Fespondent have acted illegally in  issuing
Ehe Memorandum dated 17.4.75001 wherein certain baseless  and

false allegation against the Applicant has been  made The

aforesaid chargesheslt does nct clearly indicate the charge

leveled against him. Same in vague and indefinite and basing

o the same no proceeding can be vitiated. Mowewver, in the

imstant case the Respondents have issued the impugned order

basing on  the said chargesheet without affording him  any

reasonable opportunity of heaving.

&
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k@:pundwnr Mo, 5 with the sole ilmpres

»

LRGN the chargeshest

.3 For that the Respondents while

Hav

-

@ failed to consideration  the representabion

filed by the Applicant on 7.2.2001. Against the mems dated

FILELEBBL. On this the entire proceseding in

sitiated and

aeide and guashed.

s

Hud That the disciplinary authority i.e. the Assistant
Commissioner, EVS, Guwahati while issuing the impugned order

dated 29/28.5.20@01 did not apply his mind and concluded the

procesding ing on the mainly that charged officer

Lon]

pplicant’ has admitied a1l fthe 3 (three? charvges. In  fact

the Applicant  was given sufficient assurance by the said

or
iiz
%
]
fi
i
o
.
=3
[}
1

the Applicant was forced to admit his guilt. Admittedly the
Applicant did not placed his admission so far it relates  to
charvge Moo 3. But o no dnguivy was held o find ocub the truath

of the allegations and some has caused servious prejudice  to

thie prasent ASpplicant and th scove  along th gEntire

oroveeding is liable to be
)

aside angd guashed,

“e For o that  in oany view of the matter, the punishment

impozed on th Applicant is per-se illegal and same is
A

viclabtive of presoribed rules mentiar

Fules, 1965 and same has got no nexus with the charges. That
apart taking into consideration the alleges charges,

ed on the Applicant is too harse and not  on

pun shment impo

accordancs

S.6 For that in any view of ths matter the action/inaction

an the part of the Eesspondents is nobt sustainable in the eye

i



Domf law and liable to be sel and guashed.

H‘ Tl Applicant oraves leave of  this Hom?ble

I Tritunal  to  advancs  more grounds both legal as  well 54
1

i fac at the time of hearing of this case.
R

6. DETAILS ¢

: That the Applicant declares that

they have eshausted

depavitmental remedies bowards the redressel

lof the grisvanc

ripgard to which the

I N
bhas  been  made and

'alternative bthan

h

i?n MATTER FPENDINMG WITH ANY
4

LOURTE

the applicants declares that fThe mal

Fhis  application is not pending in any other Courd
i =

v oany  obther authority o any other branch of fthe MHonfhle

i

5z arngd civoumstances shtand  above  the

snplicant  prayse that the

Padi te

instant applicabion be  admittsd

chnﬂwc e call for and upon hearing the pai“t'wﬁa o hhe

that may be shown and on psrusal of

vacords

e following reliefs

e Y

aside impugrned orders  dated

1“ . .
2/30.5.2881 and 11 consequential  service

8.2 To set aside and quashed the interim dep

arbtmental

g 1
L



LRV

P

b-nc@@ding

>

Jhﬁfﬁﬁ

E'}
";‘1

“*f}) _‘;;iﬁ: :Ti—ﬁ_; T .T. -
a
i L3

-3
B

ST e

v
i

~ibunal .

B T
i

s
o

povy
-

T
T
H]

o
o

Ty

4

'!“;

~F M

shest

including

OREDER

MAUTTY

FRAYED

applic

the

FR s

During the pendency

inberim

o

>

(A

e

i

edriii

g as

] f

and

Head

Claerbk.,

order divecti

£ f

i

i it €1ﬁt_fLs

7.4.2001 with

ation.

FiliED

Pl

04

Y

v ey

THREOUGH ADYOC

and

all

whioh

ardd

the

the praesent

cdrouimest

oy by

Applic

give

conseguential

the

presant pl

ATE

I AY

-
R A1

% i

{1

RS

»
& n

&

-
OF

THE

1

naT

et ot

b Fa020
ols(2e

o SBuwahatbi

ERCLOBURES

fAL.

fomte
e

ORDER

=
5

wf fo

Memorandum dated 23.2.2081 ad

the

BRYVICE

Applicant

Honfhle

ant prays




<

- VERIFICATION

I, Shri 6Guna Ram Das, 5/o Late Mikir Das,

aged  about 46 years, presently working as  Head Clerk at

Eendriya Vidyalaya Noo 1, Missamari in the Sonitpur District

do here by sclemnly affirm énd state that the q%atem@nf'm*d

in this application from par‘qqrapn H—A’} Gite 43454 6,4 7— 4134504

G, G, £ ¢ o (e

are true to my knowledge and those made in ‘pavagraphm
414, Q'Y (13 arg matters records of records
f 4

informations derived therefrom which I believe to be true
and the rest are my'humble stibmission before this Hon'ble

Tribuna1”,

{
¢

And I sign this verification on Y _th day of June

20at1.

Signature.

“Cuna Ram Do

v]"

-



et —————

SRS ‘, -
- ’ 9 d L;Q}J‘uhd» tzu\’)'a‘"fl?;_ | _l_

0NV / Phone : 571797,571 798
Fox ;5717199

FHT RrreT S5 A
KENDRIYA VIDYALAYA SANGATHAN

sy Frafesa Regional Office
wiefinta arfart Maligaon Chariali
TAEA 1781012 Guwahati : 781 012

RAis

uNi® - — !
No. E : 14=1/2001-KVS(GR)/ QX DRFL- T Q , Dated :23.02,2001

P U

. MEMORANDUM

. By.Regd, Post

Confidential

Jt has observed that Shri G.R. Das, Head Clerk,
FKendrliys Vidyalaya, Missamari while functioning as such at
Kendriya Vidyalaya, Missamari has allegedly committed the
undexr mentioned irregularities/misconduct 3z

1) After taking necessery permission/Earned len sre

: from 18/6/2000 to 04,07,2000 (17 days) to zwnil
of All India LTC for the Block year 1998-2000 to
visit TRIVANDRUM with seven family members,
preferred claim for AC 2 Ticr fare for self and
six famlly members from Missamari to Trivandrum
Ceniral vide LIC Blll dated 03.08,2000 falsely,

i1) For atteondling Training programme-cum-workshop
© for dleed Clerks and Supprintendents held from

12th July to 21st July 2000 at Kendriya Vidyzlaya
No,2 Salt Lske City, Calcutta, Shri G.R. Das,
Head Clerk, Kendriya Vidyalaya, Missaumarl ofter
attending the course cloimed TA for AC-? faine
from Guvahati to Howrah and Mall fare from
Missamarli to Guwahati, He neither mentioned
Ticket numbers with MR numbar nor attached Tickets

of the journey as per—formed, This shows his
claim false,

shri G.R. Das, Head clerk, Kendriys Vidyalaya,
Missamari is hereby directed to explain his position in regard
to above allegations within 10 days from the date of raceipt
of this Memorandum failing which he will render himself llable
to be proceeded ageinst under Central Clivil Service (Clossificat.

control & Appeal) Rules, 1965, nr
To, ' '

Shri G.H. Das, ' ////

H98d Cl@rk’ . ( Do Ko Sf\INI )

Kendriya Vidyalaya, ASSISTANT COMMISSIONER
Missamari,

Copy to the Principal, Kendriya-Vidyalays, Missameri with the
request to handover the original memorandum to Shri G.R. Das,
Head Clexk after ,obtaining his dated acknowledgement.

\

N XOT oA LCM; .
D ASSISTANT COMMISSIONER ~ |/

Iit“; RN Z/}C@ '
, N Y 278

Fill: GROCTE.

'ng E{ZQ, )

2 VOC,nf. -




o B P DR
SURNVI To

o ' : The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,

Regional Office,Quwahati Ragion,
Guwahnti 12 '

'SdbjectC- Submisgion of axplaination againat Memo.receivad
on_28-08-2001 - XOJ e .

Giei Qi

"i'{ e B L

\°(Th£ough properchannal) S s

Vit ‘ 81:.{
b ' | ¥ have the honour to state that in response to your
;;/ E Memo.ﬁbtro14-1/2001—KVS(08)/3952,52 dated 23.02-2001 issueod to

me onkze-oz-zoox I am submitting my explatnation as statoed belc
1. . I am to say that I have visited Trivandrum with 0S membes
of my family (NOT 7 (SEVEN) a3 stated therein) with due kinﬂ
permineion to avail LTIC (4 yrs,block 1998.2000),
}; As nowaa-duys there was no provision of issuing Iat.Class Railv
e " Tickets the person whom I sent to purchase Tickats £from Guwghat.
- : Railway Reservation Counter had purchased Tickets of 2 A C.
' As there was shortage of time I could not cancell those 2 AC
Tickets and purchase fresh Tickets for 3 A.C.for which I am
eligible.I have availed those 2 AC Tickets for my both ways
journey with my family members.

2. Secondly,it isto state that I have attend the Training -cum.
Workshop for Head Clerks & Bupdts hold at KENDRIYA VIDYALAYA, N
.. 8a)t Lake City nt Calouttq wef,12-7+2000 to 21-7-2000,
L As the course schedule werxe proapoﬁed such erugula:iﬁy
": - haﬁpandﬁ na atnted belowt- " vt o
o sir, 1 hgve pur&haae my Tickets in response to the rirst intima
on received ot ‘this Vidyalaya from Railway Roservatfon Countar
” A  After purchase the Tickets an intimation recaivod stating the
' prospondment of the Course schedule till furthet intimation. '
Then I seont the Tickets as purchased for 1ts&cancollution from
Reservation Countor at Guwahati,Aftor ouncolla ion of those .
Tickets I rocoived another intimation for ravised Schadule for
the afforesaid Course.
As we received the revised gchedule vory late I reaphad
tho Resexrvation Counter at Guwahati and purchased a fraesh Tick.
. ) % from the Current Reqprvntion Counter and handed over it to the
T.C. at Howrah Rpflway Station on completion of my onward jourm
e similarly on relieving from K.V.NosIZ, Splt Lake City on 21/7/2@
| Ol/’ I reached the Rai}way Station,Howrgh Jn, und purchaacd my T;ckﬂt
,j,}L from Cutrent ReserVation COuhter for my Return Joutney. .au{“;
%k;fp 0k ... On arrival at Guwahati Railway38tation.l have handed. OVQr the.
. Calt Tickgts ta,the .C. o, tha. plut@form door -of tha Guwahati Roil
(’{Nt) '_ _Statfon.. ! » - ;
' Undor the circumétances ébovb I would 1ike to roquest you t

Lo ay please be allowed the far¢ as admissibla to me for gpth
. f'f“‘c\? g

Journeys in respect of LTC and’ TA/Da for'dﬁf@nding tha Inservi
Yburs faithfully o,

Cemd

‘1. ‘ '3 5\ COurso
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KENDRIYA VIDYALAYA SANGATHAN :
GUWAHATI REGION ANNEXURE : I,
No.F,14-1/2001-KVS(GR)/ [19 ¢2-( 2 Rated: 17-4-2001,
CONF IDENTIAL
MEMORANDUM BY REGISTERED POST

The undersigned proposes to hold an Inquiry againsé Sh.G.R.Das
H/C. Kendriya Vidyalaya Missamari under Rule-14 of the Central Civi]
Services (Classification,Control and Appeal)Rules,1965, The substance
of the imputations of misconduct or misbehaviour in reppect of which
the inquiry is proposed tobe held is set out in the enclosed statement
of Articles of charge (ANNEXURE~I).A statement of the imputations of
misconduct or misbehaviour in support of each article of Charge is
enclosed (ANNEXURE-II).A list of documents by which and a list of

witnesses by whom the articles of charge are proposed to be sustained
are also'enclosed (ANNEXURE-III) and - (1V),

(2) sh, G.R.Das,H/C, is directed to submit within 10 days of the
receipt of this Memorandum a written - - statement of his defence
and also to state whether he desires tobe hegqrd in person,

those articles of chargeas are not admitted .,He should therefore
specifically admit or deny each article of charge,

(4) sh. G.R.Das,H/C. is further informed that if he does not submit
his written ¢atement ofdefence on orbefore the date specified in
Para-2 above or does not appear in person before the Inquiring
Authority or otherwise faile orrefuses to comply with the provisions
of Rule-14 of the CCS(CCA) Rules, 1965 or the orders/directions

issued in pursuance of thesaid rule the Inquiring Authority may hold
the inquiry against him exparte,

(5) Attention of sh, G,R.Das, H/C. is invited to Rule-20 of the
Central Civil Services (Conduct)Rules 1964 under which no Government
Servant shall bring or attempt tobring any political or outside
influence to bear upon any superior authority to further his interest

presumed that Sh, G.R.Das,H/C is aware of such a representation and :
that it has been made at his instance and action will be taken against
him for violation of Rule-20 of CCA (Conduct)Rules,1964.

(6) Thereceipt of the Memorandum may be acknowledged,

To, X
Sh. G.R.Das,H/C. é}? J .
Kendriya Vidyalaya G llen 4 arn
Missamari, ( DOKOSéINr;?'ffvﬁar;/loo)
ASS . o
SIS e RIS IONER
Copy to :- - Kendriya Vidyalaya Sanzathan

Regional office, Guwahati
1. The Principal,Kendriya Vidyalaya,Missam ri,

2. The Assistant Commissioner (Admn.),KVS(Hqrs.),New Delhi-16,
3. Office Copy.

(D.K.SAINT)
ASSTT. COMMISSIONER,

(AT nee)

" ~ "3
&%E@sudw

NS | |

Advocate
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ANNEXURE - I,

STATEMENT OF ARTICLE OF CHARGES FRAMED AGAINST SHRI G.R. DAS,
HEAD CLERK, KENDRIYA VIDYALAYA MISSAMARI

ARTICLE ~ I,

That the said Shri G.R.Das,Head Clerk, Kendriya Vidyalays
Missamari,while working as such at Kendriya Vidyalaya Missamari
during the financial year-2000~2001, submitted a false LTC
Bill for self and his family member for the Block year 1998-2001
to visit Trivandrum Central. He submitted the Adgustment Bill
claiming Rs. 32,722/~ against the amount of advance drawn
Bs. 39,500/~ towards AC-2 tire fare for onward and return journey

including the hourney from Missamari to Guwahati for which
he did not availed train journey with hisfamily member.le
submitted the X-erox copies of the Rly. Tickets Nos, 54565126-PNR
No, 621-0702222 and 54565127- PNR No,430-6232557 as evidences,
which he had cancelled on 15-6-2000.

Thus the said Shri G.R.Das, by his aforesaid acts has
committed a serious misconduct by submitting kake false LTC
Claim and has thous violated the provision of Rule-3(1).(i),
(1i) and (iii) of Central Civil Services (Conduct)Rules,1964
as extended to the empboyees of Kendriya Vidyalaya Sangathan,

ARTICLE - II

That Shri G.R.Das,while working as Head Clerk in Kendriya
Vidyalaya Missamari during the financial year 2000-2001 had
drawn B, 39,500/~ as LTC advance for the Block year 1998-2001
vide Cheque No, 410961 dt., 27-5-2000 from K.V, Missamari,which
was excess drawad for ingenuize reasons,

Shri. G.R.Das, sibmitted his false claime towards AC-2 Tire
fare for onward and teturn journey for self and his family

member beyond admissible class. He has not refunded the utilized
portion of advance along with his claim,

Thus the said Shri G.R.Das,by his aforsaid act has comonitted
a misconduct which is violative of Rule 3(1),(i0,(ii) and (iii)

of Central Civil Services (Conduct) Rules 1964 as extended to
the employees of KVS,

ARTICLE - III

That the said Sh, G.R.Das,while working as Head Clerk in
Kendriya Vidyalaya Missamari,during the month of July'2000 after
attending Training programme-cum-workship for Head Clerks and
Superintandents held at Salt Lake,Calcutta has claimed and drawn
TA for AC-2 Tire fare from Guwahati to Howarah and Maill fare
from Missamari to Guwahati for onward andreturn journey.He neither
submitted any Tickets/evidences nor mentioned the Ticket numbers

with PNR number in the TA bill against the hourney as performed
which shows his claim false and hedrawn the excess TA,beyond his
entitlement, -

Thus the said Shri G.R.Das,failed to maintain absolute
integrity and t tired to cheat the Department by submitting false
TA claim and has thus violated the provisions of Rule 3(1),(1),
(i1), and (iii) of CCS(Conduct)Rules 1964 as extended to the
employees of Kendriya Vidyalaya Sangathan,

ABET .



‘submitted a false LTC claim vide bill dated 03-08-2000 for -

—[F -

ANNEXURE = II. 35,

S TATEMENT OF IMPULATION OF MISCOMDUCT IN SUPPORT_OF ARTICLES OF
CHARGES FRAMED AGAINST SHRI G.R, DAS, HEAD CLERK, KENDRIYA
VIDYALAYA MISSAMARTI, ' :

ARTICLE - I, ; :

That Shri G.R.Das,Head Clerk while working at Kendriya
Vidyalaya Missamari during the financial year 2000-2001, o o

self and his five family member for the Block year 1998-2001
to visit Trivandrum Central.

He submitted for adjustment Bill claiming Bs. 32,722/~4
against. the amount of advance drawn Rs, 39,500/~ towards AG=2
Tire fare for onward and return journey, including the journey
from Missamari to Guwahati for which he did not availed any-
train journey with hisfamily members. ‘

Shri G.R.Das,submitted hisfalseclaim along with Xerox
copies of the Rly. Tickets Nos, 54565126-FNR No. 621-0702222
for onward fourney and No., 54565127-PNR No. 430~6232557 for
return journey as evidences,which he had cancelled on 15.6,2000,

Thus the said Shri G.R.Das,failed to maintain absodute
integrity and tried to cheat the Department by submitting false
LTC claim and has thusviolated the provision of Rule 3(1),(i),
(11),(I11) of Central Civil service (Conduct) Rules,1964 as
extended to the employees of Kendriya Vidyalaya Sangathan.,

ARTICLE - IT,

That Shri G.R.Das,while working as Head Clerk in Kendriya
Vidyalaya Missamari during the financial year 2000-2001,has
drawn Bs. 39500/~ as LTC advance for the Block year 1998-2001
vide Cheque N0.440961 dated: 27-5-2000 from Kendriya Vidyalaya
Missamari for AC-2 Tire fare of onward and return journey,which .
was excess drawal for ingenuine reasons, B

Shri G.R.Das,submitted his false claimvide LTC bill dated
03-8-2000,towards AC-2 Tire fare for onward and return journey
for self and his family member beyond admissible class,.Shri Das

has not refunded the . . un-utilized portion of advance along
with his LTC Bill/Claim.

Thus the said Shri G.R.Das,by his aforsaid act has committed
a misconduct which isviolative of Rule 3(1) (1),(i1) and (iii)
of Central Civil Services (Conduct) Rules 1964 as extended to
the employees of Kendriya Vidyalaya Sangathan,

ARTICLE ~ III

That the said Shri G.R.Das,while working as Head Clerk in

o . b "".u)v
T s

Kendriya Vidyalaya Missamari,was deputed for attending Training
Programme~Cum-Workshop for Head Clerks and Superintandents held o
from 12th, July to 21st, July/2000 at Kendriya Vidyalaya No,2 * .

from Guwahati to Howrah and Mail fare from Missamari to. Guwashati | .|

for onward andireturn journey.

L

Contd Page/02,

e

T S IV
\‘.‘c“‘ﬁp S .

-Salt -Lake €ity,Calcutta.Shri G.R.Das,after attending the sgid«rg;?;;ff"
course has claimed/drawn Travelling Allowance by AC-2 Tire -fare?®' ' g

om0 L

U e e



Shri G.R.Das neither submitted any Tickets/evidences nor
mentioned the Ticket numbers with PNR number in the TA bill,
against the journey he performed,which shows he was submitted

. a fgqlse claim and frawnexcess TA,beyond his entitlement
ClaSSo ‘ .

- Thus the said Shri G.R.Das,failed to maintain absoulte
integrity and tried to cheat the department by submitting
falee TA claim and has thus.... . violated the provisions of
Rule 3(1; (1.),(11) and (iii) as Central Civil Services
(Conduct) Rules, 1964 as extended to the employees of
Kendriya Vidyalaya Sangathan,

(RO OO,
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ANNEXURE : III,

LIST OF DOCUMENTS BY WHICH IHE ARTICLE OF CHARGES ARE PROPOSED
1O _BE SUSTAINED AGAINST SHRI Ge.R. DAS HEAD CLERK, KENDRIYA

VIDYALAYA MISSAMARI.

LTC Bill dated 03-8-2000 submitted by Shri G.R.Das,Head
Clerk Kendriya Vidyalaya Missamari.,

X'erox copies of the Rly, Tickets Nos., 54565126 and
54565127, submi tted by Shri G.R.Das,Head Clerk,

J.tter number Nil dt. 13-6-2000,from Shri G.R.Das,Head
Clerk regarding permission to avail LTC-»~garding,

Earned leave application dated 13-6-2000,06-~7-2000 and

Joining report dated 06-07-2000 of Sh. G.R.Das,Head Clerk
Kendriya Vidyalaya Missamar '

]

TA bill for the month of July 2000, submitted by Sh. G.R.Das
Head Clerk.

Memorandum No, 14«1/2001~KVS(GR)/8952~53 dated: 23-02-2001
issued to Shri G.R.Das, :

Letter No, PF/GRD(HC)/KVM/2000~O1/339 dt. 07-03-2001,
submission of reply of Shri G.R.Das,

Letter No. C/Misc/Money Receipt/Pt,III dt, 19-02-01 from
C.C.M.(General) Maligaon, N,F.Rly.,Guwahati.

6GeEe®
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ANNEXURE : IV,

STATEMENT OF WITNESSES BY WHICH THE ARTICLES OF CHA

ARE _PROPOSED TO BE SUSTAINED AGAINST SH. G.R.

RGES

CLERK, KENDRIYA VIDYALAYA MISSAMARI,

- NIL

DAS, HEAD
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To 0 iA
The Assistant Commissioner, : '
Kendriya Vidyalaya Sangathan,
Regional Office,Guwahati Region,
Maligaon Chariali,Guwahati-12

( Through Properchannel)

Subject 3. s 0 st Memorand t.17.4.

Respected Sir, .
In response to your Memorsndum NoiF.14-1/

2001~KVS (GR) /11262-63 dated 17-4-2001 on the subject cited
above I would like to supmit the following against reply of
the aforesaid memorandum, A

1. With referenceto the to the Articles No.I & II,I am
admitting the charges enforced upon me and request the
authority to issue an order to repay the antire advance
dragwn towards LTC(All India) with family for the block
year 1988~2001 in oasy instalments. ~

2. As rogaxds to the aArticle-IIX I gm to say that as
you may know that I have attended the Training Progrgmme
cum-Workshop for Head Clorks and Superintaendents held at
K.V.Ho.II, Salt-Lake City,Calcutta during July,2000,I may
pPlease ba allowed to avail mgjggﬁh_ﬂgyﬂ'ioufneY from

Missamari to Splt-Lake City by the sdmissibility Class
for which I am entitle.
ich 1 um entitle

—— —

I shall refund the excess/balance amount to the
Vidyalaya on receipt my TA/DA Bills from your office.

Under the circumstances gbove it is my hurble
roquest that I may kindly be grant foregiveness for
which I am gssuring you that I shall never rapeat such
activities in future falling which appropiate action may
ba taken against ma. . ‘

Yours f£aithfully,
TR
(G. R. Das )

Hogd Clerk,
Dated 104-05-2001 Kendriya Vidyalaya.

Missamari (Assqgm)
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O / Phone : 511797, 571798 )
Fax : 571799

Fea iy ey e

KENDRIYA VIDYALAYA SANGATHAN

a=ftg wafasw Regional Office
wrfita enf@arelt Maligaon Chariali
e 1 781012 Guwahati : 781 012

) | ~/REGISTERED POST
be i I , Rt i
No.F. : No.F. 14-12001-KVS(GRY 127 F0- 7 4 Datpdted9” May’01
P
ORDER

WHEREAS, disciplinary proceedings under rule 14 of Central Civil

Service ( Classification, Control & Appeal ) Rules 1965 were instituted against Shui G.
R. Das, Head-clerk, KV, Missamari vide thisfﬁl%morandum No. F. 14-1/2001-KVS(GR/
11262-63 dated 17/4/2001,.0n the following Article of charges :- . :

( (i)

that Shri G. R. Das, while workirg as Head-clerk at KV, Missamari during the
financial year 2000-01 submitted a false LTC bill for self and his family
members for the block year 1998 - 2001 to visit Trivandrum . He submitted
the adjustment bill claiming Rs. 32,722/- against the amount of advance

drawn Rs. 39 B00/- towards A.C..- 2 tire fare for onward and return journey for
which he did not avail train journey with his family members. He has

submitted his claim along with the Xerox copies of the railway tickets PNR
No. 621-0702222 and No. 430-6232557 as evidences, which he had cancelled
on 15.6.2000.

He had drawn Rs. 39,500/ as LTC advance for the Block Yeat 1998-2004.
vide cheque No. 440961 dated 27.5.2000 from KV, Missamari, which was
excess drawal for ingenuine reasons. He has submitted his claim beyond

admissible class and also not refunded the unutilized portion of advance - R
alongwith his claim. =

That Shri GR. Das after attending Training Programme-cum-workshop, i
Held at Salt lake, Calcutta during the month of July,2000 has claimed and /
Drawn excess TA, beyond his entitlement class by submitting a false claim,

A statement of imputation of misconduct/misbehaviour on which the Article

of charges were based, together with a list of documents by which, the charges were !
proposed to be sustained, were also forwarded to him alongwith the above said
Memorandum dated 17.4.2001.

AND WHEREAS, Shri G.R. Das, has submitted his written statement date

4.5.2001 in which he has admitted the charges framed against him vide Memorandum
dated 17.4.2001 in Articles- I, 1T and III. His written statement hias been forwarded by the

Principal, KV, Missamari vide his letter No.PF./GRD(H/C)Y/KVM/2001-2002/96, dated
9.5.2001 and received in this office on 17.5.2001.

Losted

z
Y D'OLI'M

Contd...2/-
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T / Phone : 57177, 571798 )

. - Fax:5711799
o ReTeT S e
KENDRIYA VIDYALAYA SANGATHAN

@sfta wafesa Regional Office
merta S Maligaon Chariali
f[aTET'fl 1781012 Guwahati : 781 012

Dated
(2)

NOW, THEREFORE, after considering the facts and circumstances of the
case, the undersigned has come to the conclusion that Shri G.R.Das, Head Clerk, has
committed a serious misconduct by his unbecoming behaviour violating rule 3(1), (i i),
(1) & (ii1) of CCS(Conduct) rules 1964 as extended to the employees of Kendriya ‘
Vidyalaya Sangathan and hence ends of justice require that the penalty of reduction to
lower time-scale of Pay, grade and Post of LDC (Lower Division Clerk) until he is
found fit by the competent authority to be restored to the next higher post of UDC,

ITIS, THEREFORE, Ordered that Shri G.R. Das, Head Clerk, Kendriya
Vidyalaya, Missamari be imposed the penalty of reduction to Jower time scale of pay,
grade and post of Lower Division Clerk(LDC), with immediate effect, until he is
found fit by the competent authority to be restored to the next higher post

Shri GR. Das should report for duty at Kendriya Vldyalaya NERIST, \
Nirjuli(Arunachal Pradesh) immediately but not later than 12" June,2001. '

e

/37(4&4&4[@4,%

( D.K'SAINI )2 |
Assmtfmt Connmsuon)z/

N

\
= e ——

Shri G.R. Das, LDC
Kendriya Vidyalaya,
Missamari

Copy to :-

1. The Principal, KV, Missamari for information and necessary action. -
2. The Prinéipal, KV, NERIST (Arunachal Pradesh)

3. The Assistnt Commissioner(Admn), KVS(HQ), New Delhi.

4. The A10., KVS, RO, Guwahati.
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| w e demy framard
KENDRIYA VIDYALAYA No. 1, MISSAMART

P.O: - MISSAMARI ; PIN - 784506
Dist. - SONITPUR : ( Assam )

Rt Ns +2:29/KW/2001-2002/ 75 5. Date..08:6:2001

RELIEVING ORDER

Mr.G.R.Das, Head Clerk on reduction tothe post of
LDC vide KVS(GR)letter No.F.14~1/21-KVS(GR)/12770-74
dt.29/30.5.2001 is relieved on 06.6.2001 (A/N).He is
advised to report to the Principal K.V.Nerist (a.P)

immodiatcly.
. ~ To _
: Mr.G.R.Das, LDC o
! K.V.Mi ssamari (Assam) (J.S.Y AV)
o e ERENGRRRL
, Copy toi- g fameg q0-1
: K Kend
1. The Principal endriya Vidyalaya No ]
K.V, Nerist (a.P) ‘mamd/Missamari
2. The Asstt.Commissioner /
KVS (GR) Guwhati=12 .
PRINCIPAL

QL%

Advoccu‘q ,



Ty Dated 5.6.2001

e Dommissiongr,
EVE, New Delhi.

Gub @ Appeal against the order dated 29/30.5.2001
Bivy,

With due rvespect, I beg to lay before you  the few
following lines for kind consideration and necessary action

thereaf.

That Sir, I have preferved the present appeal under

COBODCAY  Rules 19689, against the order  dated 29/30.35.2001

#ii

with a prayer for cancellation of the same. The brief facts
of  the case is that I have bsen serve with & memo  dated

of false LTO bills dated

2EL2.2081 regarding
B.E.2000  and  submitting T.A. bill for attending training

Wwith effect from 12.7.20080 +fo

ok IToam not entitled bto. I sy detaill

representation on 7.3.2081 denying the allegations.  But

surprisingly bt Commissioner isswued Sthe charge shest

that ioms

without disposing of  fthe repr

indicating ths compElling circumsta

I had to admit two of the charvges but I did not admit charvge
\

Mo, 3. Mowsver, no enguiry was made and T have been  served

with a copy of the order dated 29/20.5.2001. As rvelatss Lo

chargs Moo 1 oand 2 omy sarlisr vepresentation dated 7.3.2@01

wan  very  olear an same are not true at all. On the other

hand should have beesn a detail enguiry into the matier

CCAY Bule, but th same was never dong and theveby

dernisd my valuable rvight of defence

That Giv, I  am serving under your ovganisation



whatsoever 0 have  bes

cancel ler

S

LY oL

2.5.2081 by which I have beesn 1o

dated

oy ey s

: Thanking you.
Heag O
.
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BEFORE THE CENTRAL ADMINISERATIVE TRIBUNAL,

- GUWAHATI BENCH s

/

.

8ri Guna Ram Das.

GUWAHATI,

- =Vermus-

L7 e i loen

(A

/ . ‘70(-1‘ “.
7Y vt
Juo prrdem

M“
3 é

S S as-
s
—

eess Applicant.,

The Union of India & Others.

- And-

'In'the matter

(o8

P
S/ Ff of

Cal"q,
,L

..+s Respondents. -

of =z

'Written statement filed on behglf

of Respondent Nos. 2'to 5 in the -

. abovenote casgse.

Tne humble writte

8 \

\

Respondent 'Kos, 2 to 5

MOST RESPECTFULLY BEGS TO STATE AS FOLLOWS

¢
r

1. That a copy of the application filed in the

aboVeenoted‘case has been served upon the answering

respondents and the answering respondents have gone

through the same and understood the contents thereof.

n‘statement of the

The fespondent No.3 who is the Assistant Commissioner,

Kendriya Vidyalaya éangathan,Guwanati is fully competent

and authorised to file this written statement on behalf

. of the answering respdndénts Nos. 2 to 5. -

Contdc LN 4 02.



2. ‘That save and except statements thét are;
specifically admitcted herein below oh those that are
borne out of records, all other aVerments/alleQations
made in the application are emphatically denied herewith'

and the applicant is put to the strictest proof thereof.

3.. . That the instant application is not mainta-

inable in the facts and circumstances of the case and
. ) N N . ) N X

the same in a fit one to be dismissed in "'limine,

7

| -_ ~ in |
4, That as to the statements madeAparagraphs

4.1 and 4.2 nothing is admitted except those that are

bérne out on records.As regards the‘contentiOn of the
applicant tQat'he ié presently working as Head Clerk at
Kendriya Vidyalaya No.1, mMissamari, Sonitpur district, 
the answering respondents categoricalié dénies the
correctness of thes same. In thas connedtioﬁ,it is
pertinéht tovsta:e'hérein tﬁat-by.an order“No,F.14-1/
2601#KVS(GR)/12770_74 dated 29/30-5-01, the applicang
was trénsferred from tne ﬁdst of Héad Clerk,Keﬁdriya
Vidyalaya ;Missamari and<§oéted.at Kendriya afﬁﬁxkkng

Vidyalaya,NERiST,Nirjuli affecting reduction of rank

- to the post of Lower Division Clerk, Subseguently by

aﬁseparété'order'Nd.F.29/Kvm/2001-2002/178—80 dated

déted 6.6,2001, thevapélicant was relieved from dutyl
with’effect~f:om 6.6.,2001 and asked to report fortdugy" '
to the Principal,xéndriya Vidyalaya,Nerist(%.P)'in'

persuance of the order dated 29/30-5-01.

CContde. ce3e
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Copies of the orders dated 29/30-5-01
and 6.6,2001 are annexed neretd,énd

marked as ANNEXURZS-A and B respectivéiy;

,5" . That aé regérdAtne-statements made in
paragréph 4,3 of tne‘applicatiop, it is’stated that it is
correct that tne‘applicaﬁt had épplied for all Ihdia L.7.C.
for the block year 1998-2008 to visit Trivandgum along
with n;s,family mémberé.But it is categorically denied

o ' ' thaf the applicantrundgrtbok any journey to Trivandnum.
with his family members és per his claims made in the

]

LTC bills, It is respectfully stated that the applicant

’

had obtained necessary permission/earned leave fobp
the period from 18.6,2@00 to 4.7.2006 in order to anil‘
Ail'India}LTC fér the block year 1998-2000 parpartedly
/for:yiSiting Trivandrum Central. Tne'applicant“nad‘drawn
ah amoﬁnt of Rs. 39,500/~ towards‘Aﬁ-iI tire railway fare
from Missamafl‘to Guwanati and back, for seif ;nd five
family mémbéfs. Later dh the applicant submitted a
false adjustment bill dé#ed B.Q.ZDOO claiming an amounﬁv
of B.32,722/= as against the advahce amount of Bs.39,500/=
drawn earlier, on accoﬁnt-of'AC—Il'tlre railway fare’
for onﬁard'énd return joufney from Missamari to Guwahati.
‘Enclose with the bill, the apélicant had also submiftéd
' photd copies of railway ticket bearing Nos. 54565125 .
pNR,ﬁo;620-0702222 and No, 54565127 ENR N¢.430-6232557_as
evidénceé . But tnesé;tiékets he had cancelled on 15.6.2000,
and as suCh'his entire claiﬁ 1sAfaLse‘as’he'never trave-
1led on the tickets or uééd them to make the jourqey;

-~

Contd.ese 4,
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A copy of the L, 1.C, Bill dated 3.8.,2000
15 annexed hereto and marked as

ANNEXURE-C,

6. S That as to the,stétementé made in paragrapﬁ
'4.4. of tne appllcation,‘lt 1s respectfully stated that
the internai audlthVS(GR) had printed out that the
applicant had drawn fs.39,500/- as LTC advance for thé
Block year 1396—2u01_v1ae cheque No, 440961 dated 27.5.2000
whlch amounced to excess arawal. Further the ciaim ma&é
bj the appli¢ént in thevLTC bill was also beyond the
ent;tiément ofvthe apbllcant as he was not‘ehtitiéd to
claim fare for AC-Ii tire, Further the aéplicant had
failed to return the ﬁnutllised'portlon‘of the advancé.
Lfc amouﬁt.ﬂ alféady drawn by ﬁhe appiicant. It was aLso
notgéd by the Kendrlya Vidyataya §angathan authorities
.that the appilcané;gfter attending a Trainhing rrogramme—
cum~worksnop heid at Salt Laﬁe'01ty;K01Kata during.the

month of July, 2000, nad clLaimed and drawn excess T,A.. N

- fur AC~LL't;re fare, which 1s beyund his entitlement

ciass and submitted a false bill claiming raiiway fare
'by-AC~II:£ire from Guwahati to Howrah‘and back and
mail fare from Missahari to Guwahati to and fro. It _ .
isvrelevaﬁt to state herein that the applicant neither
submitted ény journey ticket nor did he mention the

ticket No./PNR number in his bills. The answering

e

respondents, nowever, reserve their right to initiate

a separate proceeding against applicant for recovery

Contdeeeeds
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of the money withdrawn by him against the mpmra afore-

said false bills,

7. "That as to the stateients made in parégrapn
4.5'ahd 4,5(a), it is respectfully-stated that in his
representation dated 7.3.2001, the abplicant had cate-
gorically stated that he‘had'visited-Trivandium Qith five
famiiy membefs by AC-IT tire and that the applicant
had availed both ways journey with his family members
by availing the Aﬁ-II tife‘tickets, However upon an
ingquiry maae by the anéwefing respondent No.5, the'Chief
Commeréial Manager, NF Rly.;by his let.er dated 10.2:01
addressed to the respondent N§.5 had confirmed'that,

the Rly. tickets bearing PNR 621-0702222 and No. 430-
6232557, against which tickets the applicant herein
claimsAto nave availed return journey to Trivandrum g
‘Central with .his family members on 18.6.2000, had both
been cancelled on 15,6.2000 itself and that the parties
holding the above tickets'did not maks their train
journey <t all, as claimed. In viéw of such discrepency
in the statements maée by the applicént in his written
.representation dated 7.3.2001 (annexure-2 to the
applicaﬁionr»With'that of'the‘letterjzg?2.01 written .
by the Chief Commercial Ménager,NF Rly. Maligaén,the
respondent authoritiés were compelled to issue 'a
_Memorandum of cﬁérées aated 17.4.2001 under Rule 14

OL tﬁe Central Civil'Servicés(Claséificatién,COntrol
and Appeélé) Rule, 1965 with a view to unearﬁh £he

truthn, | |

’ Contd.....é;.



para 4.6 ,0f the applicatibn, it is categorically

A copy of the letier dated 10.2.01 and
- Memorandum of charges datad 17.4.01
are annexed hereto and marked as

ANNEXURES-D & E,

8e Tnat as regards the stauéments made in

denied that the respondent No.3 had ever made any verbal

S . .
assurance to the applicant regarding withdrawal/cance-

- 1lation of the charges leVelled égainst him vide Memo-

randum of charges dated 17.4,2001, It is further cétegorica&

N

’ally denied that the réspondents nad ever made it knbwn

to the.épplicant that a lighter punisument would be

‘imposed on him, .in the event of admission of .guilt.In

this context it is réspectfuliy stated upoh due appli-
cation of miqd on the facts and circumétances of the |
case that the diséiplinary aﬁthorities were compeiled'

to iniiiaﬁe‘diSQiplinary proceedings agaipst the
éppiicant'as per the_préviSions of the Central Civii
éerviées(Claséificatich,Contrél and'Abpeal) Rules 196§.

as extended to the Kendriya}ikdyéixyaxﬁ&xgxkhxxzxmpiéyxask

Vidyalaya Sangathan employees.

9, - That as regards the statements.méde in
paraéraph 4.7, it is'nuﬁbly‘étated tnat'the statements
made therein dogs not hnave any reievance‘with the ' -
faéts and circumstances offthe,instant'case. It is,

however, categorically denied that the respondent No,5

has developedva bad blood against the applicant as

Contd.,..7.
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alleged and that the issuance of the charge sheet
nas got any nexus with the job of arrangement of
accommodation of Audit t=am in the transit camp under

Missamari Cantonment.

10. - That as regards the stétements made in
paragraphs 4.9 and 4.10 of the -application, it is
respectfully'stated that in nis writteﬁ reply dated
4.,5,2001 the éppliCant nas-categorically admitted.all
the three charges iavelled against hnim inlthe statement
of Article of chargés attached to Memorandum 6f charges
dated 17.4.01, In the said written reply datéd 4,5,2001,

the applicant while un-conditionally admitting the

charges in reference to Articles L and LI nas further

made a stakement that as regardé cnérges'framed in
Article-III, the appllbant was ready to refund ﬁhe
excess amount to the xendriya Vidyalaya Sangathan
authorities. The appllcédﬁ nés further assured the
authorities that he would never repeat such activities
in future. . In that view of the matter, the.quéstlon

of consldération of tﬁe repregsentation dated 7.3}2001
filed by the applicant containing false facts, does

not arise at all,

A copy of thé reply dated 4,5,01 is

annexed hereto and marked as ANNEXURE-F,

i1, That as regards the statements made in
paragraphs 4.11 and 4.12 of the application,it 1is

categorically denied that the impugned order dated

Contd....8.
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23/3045-2001 was issued witnout appiication of'ﬁidd

and tnat the appLicant,Qas'given sufficient assurance

by the;respondeht No.5 wrth sole purQOSe:of harrassment‘
and Qithva view to force the applicant to admit his
guilt, In this context, it is respectfully stated that |
on the face of the categorlcai/epec1rlc admisq1on of
charges made by the applicant in h;s reply dated 4.5, 2001
the respondent authorltres were_of the considered V1ew_
that no further inquiry wedg required to be held.Further
upon due consideratlon of the reply as well as repreegn—
tatlon eubmltted by the appilcant and upon due appllCa—
“tion of mlnd on the factc and 01rcum3eanceq of the case,
the reSpondent authorities were oOf the opinion that - | \
the applicant was not only guilt§ of committing serious
misconduct in his servioe career within the meaning of
Rule 3(1) (i) (ii) & (iii) of the Central divil Service
(Conduct) Rules, 1964 but also on account of hls unbeco;
ming behav1our and mlqconouct has brought dlcrepute to
to the whole organlsatlon. As such penalty by-way of
reoUCtion of_raﬁk'ﬁo lower time.scale of pay to the
post of Lower-ﬁivisional Cierk (LpCy, yaé impOSed upon
~ the applioant untill he was foﬁnd‘fit by the competent
authority to be elevated to the'next higher;poét.

12,  That as regards the statements made_in |
.paragrapns 4,13 and'4.14; it is srated that upon due;

, _ . and- \ v
consideration of the facts.circumstances of the case

cer s mEar

thelpenaﬁty of reduction of<rahx to the grade and‘poséf

Contde.e..9.
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of Lovier DlVlSlon Llerh was 1mpOSed‘upon the appllcant

as a punlqhment for his proven misconduct and the

applicant was posted as Lower bvivision Clerk;gﬁndriya

Vidyalaya, NERIST, Nirjuli by order dated 29/30-5-01

issued by the respondent No.3, Further by another.'

vorder.dated 6.6.01 issuéd by the respondent No.4 the

5appllcant was rmlleved from duty in the post of Head

tlork Kendrlya Vldyalaya,Mlsqamarl with. effect from

1 6.6,01, Be it stated here in that both the orders L

dated'29/30-5-01 and 6.6,01 had been given =ffect to

prior to f£iling of thé'instant applicaticd,by the’

applicant. It‘is,hOWevér;éategorically denied that the

réspondent'Noé; 3'to 5 had received any appeal filed

by the applicant prior to issuvance of‘the‘brder,datéd'

6.6,01 or at any subsequeht aate,

13, ‘That as regards the statements made in

paragraphs 5.1, 5.2, 5.3 and 5.4_, th2 answering res-
pondents'whilé reiterating the statem=snts macae in the
roregoing paragraphs,most,respectiully beg to state fhat
the accion Luken by the re spondents is just fair énd
proper and atrlctly 1n terms of the provision of ldw.
as laid down in Central Clv;l Service{Conduct) Rules,

1964 as extended to the employees of the Kendriya

Vidyalayé Sangathan.lln view of the spacific aﬁmisqion

of chamges by the appllcant the respondent autnorltleq

!

arp fully Ju3t1f1ed in pat51ng the impugned ordars

dated 29/30-5-01 and 6.6.01..In-th1s eontextAlt is res-’

pectfully submitted that the above-named applicant has

conta....iD.
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suppressed material facte and particulars at'fhe time
of filing the instant application. As the applicant
Nas not approached this Hon'ble Tribunal wWith clean

hands, the applicant ‘is not entitled to any of the

reliefs cddimed in the instant applicantﬁm»

14. - Tnat as regards the statements made in

~ paragraphs 5.5 and 5.6 of the application, it is

respeetfullyveubmitted tnat'the applicant has never
denied the charges labelied'agaiﬁst him 1n the ‘
Memorandum of charges dated 23.2,2001 nor is it the
appliCant‘e‘caee that, he had duly availed the Journey
in AC-II tlre thh hls famlly members as per the
claim raised in the LTC bill dated 3.8.2000. In that
View 0f‘the'maéter thefe’cannoﬁ be any legally fehable
greund for the applieant to challange the Memorandum

of charges dated 23.2,01 or the subsequent orders

dated'29/30—5-01 and 6,6,01, Aas euch the instant

appllcatlon is liable to be dlsmi sed in lelﬂe.'

15, - That as to the statements made in paragraphs

6 to 9 of the application it is respectfully stated . _

that both the orders dated.29/30-5-01 and 6.6.01 have

already'been given ef%ect to prior to the filing of
this appllCathn which’ fact has been dellberately
suppree:ed by the applleant before the Hon ble Tribunal,

Persuant’to the order dated 29/30 -5-01 and 6. 6 01 the

'applzcant had-been relieved from duty £rom the'pOS'

of Head Clerk, Missamari w1th effect from 6,6.01 and

the appt 1cant has already drawn an amount of Rse. 10, 383/—'

Contdo L] 0? lll.
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v1de cheque No 109217 dated 6.6,01 on account of
his traaner T, A, towards JOlnlng at &endrlya

Vidyalayq,NnRI T,Nirjuli in the pOSt of Lower Div1sion

Clerk,

v

! 16, - That the anqwerlng respond@ntq crave leave
of the don ble Tribunai to file addltlonal wrltten

'qtacement 1f regquired, in the ends of Juctlce.

17. ‘   That under the\facts and'circumst%nces of
' the case aé‘ s'taﬁe_d/eleborated_ in 'Ehe f’oregqin@
paragraphs of this written statement the instant
\applicatlon'is'not maintalnable in law as well as in
the facts and circumsﬁaﬁces7and the same is liable to

be dismigssed.

VERT FICa TION

I,sri D,K.Saini, Son of Sri C.L. Salnl aged about -

52 years, by occupatlon Govt Serv1ce, at prPsent wdrklng as
Ass:l.sztam“~ uonmiss1oner,Kendr1ya Vidyalaya oangatnan,
GuwanaLl,dlstrlct-Kamrup,sulemniy affirm and declare that
‘fnevstateménts made in paragrsphs 1 tolt;aﬂct it 4 1S
abOQe are true to my knowiedée,tnoSe‘made in p?ragraphs

& 6,7 @2 /0 are matvers of Tecord and information
derived_fnerefrom yhich I believe to be.true and the

reét are mf hu@bie submission.before this Hon‘bié,Trlbunal;

"And I sign this Verification on the G th day
of July, 2001 at Guwahati.. o ’

;§%7L4e(JuAA‘}0“A”

- (SIGNATURE) —————
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CONFIDENTIAL

ORDER

~ WHEREAS, disciplinary procecdings wnder pule ol Central Civil
Serviee ( Classification, Cofrol & /\ppvnlg Rules 1965 were instifntod sgainst Shri G.
R, Dns, Head-clerk, EV. Missamnt vide lhi.-ﬂri'if'mm:nulum No. I* 12008 EVS(GIv
L1262-63 dated 17072001, on the following Aitielo of chimges -

; ﬁ\ri ' ' ' '. ' ' ' ©

(1) 7 A Shei G R Das, while working s Head-clerk af £V, Miseamsn during the
tinicinl year 2000-01 wbtiod A tilse LTC DT for <ol and his tnly
members for the block yer 1998 - 2001 to visit Trivandim e submilled

the adjustiment bill claiming Rs. 32,722/- agamst the amount of advance

drawn Rs. 395007 fovr e A= 2tine fawe for o d nd relien jonney for

which he did not nvail i jomney will hig ity members. e hag
submitted hig clain, along wilh the Xerox copies of the railway lickels PNR
No. 621-0702222 and No. 130-6232557 as evidences, which he lad cancelled
on 15.6.2000. - ' |

(1) Hehad drawn Rs, 39 500/- as LIC advance for e Block Yoy 1998-2000,
vide cheque No. 140961 dfed 27.5.2000 from kv, Missamari, which wag
excers dvawal for ingenuine yemsons, 1o B snbamitted is ¢ Jaing beyond
amisgible ¢lasg md nlso pof elimeded the mntitized portion of wdvimee
alongwith his ¢laim. :

{

. (1) That Shei G.R. Das aflor attending Training Programme-cum-worksfop,

Held at Salt lake . Caleutty dnring the mont ol July.2000 has claimed

and
Draswn excess TA. beyomd hig
[ )

ealitlement class by submilling a false claim.

A statement oFimputation of msconductanishelay

_ 1ot on which the Article
of charges were based, together wifly » it of documente

by which. the clyers were
arded to him alongwith the above s K

S proposed (o be sustained, were also fory
S Memorandum dated 17.4 2001, ... . -
. | :
AND WHEREAS, .‘%hfl'i G D, s submitted i ritten cliement Qe

CAS.2000 iy which he Do admifted (he chaters limmed neai Wi vide Memornndim .

dated 17.4.2000 in Avticlos- LN !:_m«l LT written statoment b been oy wittded by the

‘ Principal, A Missamari vide his lettor No P s ;l!l)(lI/(")'ll\{M/Z(ml 22002496, dafed
. 2.3.2001 and received in this oflice on 17.8.2001,

' -
o A e et e it b :



No. k. :

committed a serious misconducl by Dis 1nbe

- —13 -
01 Phione : 811191, 811708

; » Fax:51|799
W Riiey vinan
KENDRIYA VIDYALAYA SANGATHAN

MsNa wufsy Regional Office ’

mEtg RUICIEH Maligaon Chariali '
NI 784 012 Guwahati : 781 012
'
Raiw
4 ’ Dated :
!

NOW CTHE R O

o ol ing e et ek e emtingesn ol (e
onne, o nnelornigredd roin

to the conelmion SR D e 1 Torke, lnn

coming behaviour violating rule ), (),
(if) & (iii) of CCS(Coudduct) rules 1964 us extended 1o the eluployeeg of Kendriya

Vidyalaya Sargathan mnd honee ends of justice require fhaf fhe penatty ol reduction (o
lower time-scale of Pay, grade and poxf of LDC (Lower Divisjon Clerk) mntil he is
found fit by the competent authority (o be restored 1o (e nex! higher post of UDC.

ITIS, THEREFORE, O dered et Shii G, Da
Vidyalaya, Missamari bo impased {he penalty of reduction 1o lower lime seale ol pay,
grade and post of Lower Division Clesk(LDC), swilh immedine clleet, milif he is
found fit by (he competent mlhorify to be yestored o o

, Head Clerk, Kendi iy

next higher pog,

SITRAR T chonlid v port (g b | enelrivn Vidvaloys, NERIST
NitjaligA sl 1y el eyt by g o Later thean 10" By v

/(\) 7 7 ¢t ( AR ‘/.04,1._«4 o
(1. 1. SAINI )29) -
Assistnt Conmissioner

To

- ShAGR. Das. LD

Kead! ja Vidgal aya, O) C/ *
Missarhari

Copy to -

. . Q
L The Principal, BV Missinn i fi lottion s negerssy y aclion,
NG 4 Soyia e (s ,p;.,*‘,_ v '( e

. OCrpeonl Cipty Ly ct'a.r.()m‘
MM €N ANl ge L e, .')J.‘:;mh‘r‘?\ W "er‘]'fv'c(‘ : "R

2, 'val’ril“nci|ml, KV, NERIST (Amnnrlm] Prindesh)

3 'l'he‘;'/\ss'isln(‘(‘oiunni#ﬁonon(;\thnn). FVSHOY, New Delli.

4. The }/\.l.(_.).‘ FVS, RO, (jmv:)hnli.

- imreman

—ers . Ut .
1.




./)N/‘/waa‘ V&,

«—/Lf

© : 442 (Army)

%-im fimm do=g gl g

KENDRI){A VIDYALAYA No. 1, MISSAMARI

P.O- - MISSAMARI! : PIN - 784506
Dist. - SONITPUR : ( Assam )

+ 4 29/KV/2001-2002/ [ 75~ ¢ Date..06+652001

RELIEVING ORDER

MgeU.Rebas, o) Clork on roduation tothe post of
LLC vido KVE(GR)lottor N>oFe14=1/21-KVS5(GR)/12770-74
dt.29/30.5.2001 is rolicovod on 0646642001 (A/N).Ho i

advisod to roport to tho Principal KeV.Horist (A.P)
immediatoly.

To
ylt.o. R.Dl‘f\ LDC

Ke V.ﬂj,agg / J_.__Aa_aml
GoRY. £t~

1. The Frincipal ‘
Ke Ve Noti‘t (A. p) A @

2. Tho Asvtt.Commimmionor
KV3(OR) Quwhnti-12

ERETOAL




. . ANNExXvg -
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£ ,
.’g n ~ . GAR-14-C KENDRIYA VIDYA l AYA M“ =
"‘: T ssmnrTe — -

Ta)

LEAVE TRAVEL CONCESS!ON BILL

- Blﬂ"No
.. Aa ] For the Block of years.. ,[ 7 7(? ‘QQ-QO :
I3 - i\, S (Notc — This bxlI sbould be prepared in duplicate — ope f'

or Paymem m the Oth»r as oﬁc" Copy) —_———— .

/&\\ - PART - A _ :
\ (To bc ﬁUed 1n by the Government Se 14
€ 6\ L. Name 4 g & D(u ...... . 2 Des1gr::::o:1 ‘JL ....... Q/Q/LS ‘ /
< — 3. Pzy _5Q s ..‘ ..........................

4. Headguartem g oy Xl Sd £AK - Teeeeeeennn,
5. .\z:mandpenod of leave sancnoned : T ' 2dquarters _ /. 'R V"" I Vué&"*’h 114/
Keture of Leave Em%nea( Lea YR

........

6. Prticulars of members of

[éfazi0 1 $69 |58 2N,

<5 A |06
7 2 23/6r36e0] o:]z{m 358 3. LEDVIIES 1
R == | —
w;—__wf%u:“‘ T ’

7 = ; Tid Lo . ."’ff::. i
9. Partiglers of Joueney(s) for which higher -
¥: (Samction No. & date to be given) z 1 -4: : oo Tu 0 e :
i .Phcc _ ‘ l:";’ - oof . . Qass to which Class by whlcl'r« :
From( -~ g lue Convcyance?‘ RS entitled ™= - actuaﬂy trayled
) . o ’ [ 4w ih cian t,- - ¥4, B ;.:-‘,,ruu)s - .
/ 2 -

0
X o
M &1
Ladidi SV I £ I I el ’5.' T e { PV
. B
Ll
N T 0 - r > 2




b
e .
o~ ;
e i 4
r 4
-
‘
¥
-
%

e e )a;‘det\aued bejow :” 50)«——— @—dW . /Qa%?, 5_00 /, a0 P_

> : - 6'0 ~ A
~ T U 'g" PR oty T e
10. Particulars of Jonrncy(s) performed by road bet&zeen p}aces connec:td by raiI ) R S
: " Name of places T [ © . Class to which Rail fare
From . | : To - R | entitled - Rs. P.
- = (o) 0
MisSAMART & UWAHATY 2 A I - ROGzep

.
S UNAHATE MicCAMART i QA ~2¢g=m

T N | [ 7 4 T4
"o e 'sC .~ . PART-B //JW’”/”%J%QIQ# GO

R (To be filled in by the Bill Section) T X =TT
z;f«no;u;}mﬁ{mgs 3-32- ():{Lc =D

1. The net cnntlcmcnt ox account of leave ‘ravel concession works out to Rs 32.72 z; _;}..;_( 7200

-

_(a) Railway/Aj Bus[S:ca.mcr fare el T

(b} Less amount d“@&nce drawn vide Vr No ..................
~ - H .. Q&/"'
. | | Ad ‘IMM & 82,7

................“..--...-...-....datcd eeces secseser cesee cevevensscwase -

- c - 7 . . Net Amount -
2. The expenditore is debRable t0.cieeecrcciveeeeere. e veeceeneerernreeraromsmoemee - e é 7? ? ’\, '\'V\C'C

: . Bill Clerk * - Drawing and Disbarsing Officer . : untersigned
(Imtnal) ! E\ ,% ' (Signature) ’ : Controlling Officer
.. ' - . - (Signature) . . s

- Cemﬁed that necessaqentrxcs :‘havc been made in the Service Book ofShn[SmL/Kum........_ ......... : ...‘._.v.....'.-..............................,..,.... .....

~ ‘- - h.'_ Loy - e

N - l,‘ - '

B r i 3 - ~ A o eve ot L - LA . ) . -
;\,- » T ver T T - *(Sigriature of the officer authonsed)

- CERTIFIED THA'L;‘ ~ ”"T
‘1.’ The information as given abovc is true to the best of my knowledge and belicf :

* 2. That my husband/wife is not employed in'Government service/that my hosband/wife-is-employed in Government service and the conc.
bas not been availed of by hl&/hel’ separately for himself / hersclf or for any of the family members for the eonccrned block of

years..,.;..:;.l-.ﬂ.g.g::.m..... 2 G.—Z,[ T = e e
3. That my husband]wxfc for wl%ﬁm L. T. C. is claimed by me is employed m.........ﬁ.’...’ (uame of 1hc pnbhe seotor Und-rtakmg[Corpn./ -

5. P |

» ~
P

- o —— ¢ ————s o i i v e . e eeee—ah S e —— . ——— e~ e -

e -TB_ I ER S -

provides Leave Travel Concess:on facilitics but he/she has not preferred and u{m ot prefcr, apy claim in

this behalf to hls]hcr enploye and._. - —
- 4. That my. wxfc[!mshand for whom LTC.is cla.lmed by me is not cm;ioyed in any Public Sector Undcrtakmgﬁorpn.[Antonomous Body S
ﬁna.nced who or pardy by the Ccntra.l Government ora Lonl Body, which provides L.T.C. facxh';cs to its cmployecs and their families. B ¢

~Date..... . . Signafure of Govcrnment Servant—~-

YT

Autonomous body ‘etc), whi

- <{-
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-7 ANNEXURE" D
o ..
| 4
s Fo RAILWAY !

’ \
0ffice of tho L
, Chief Comnml, M;\nngor-/(}oql. o ‘J
. ‘ - Inlignon, Quwahagq S

"0"0/”1&/”0’“? nOCint/Pt:.III dnbcdtlo.‘-!.ol : T '.

.'shrg D.X. gaint - L
- hovistant Conrd soioner ' '
Kendriya Vidyalaya gangathan ‘

llaligaon, Charialg ‘ . \.'«
Guwnmt117310312 o

loft  Your letter M, 13-8/94-X vy (0R) /7298
datod.23.1l-2000.

AN F5

. b

as?

fubs gﬁﬂlfication of LTC of the following

Pl 13- , : :
, 1, PM flos 631.0702822 of At. 18.8.8000 - L
- de W 4306232657 of 27.8.,2000

3, " 631-0008080 nf 0.8.2000

4 " AIN-6LREOTT of 3632000

6, 631-0604926 of 6.7.3000

6s N 430-619463) of 22.7.2000

7. ™ 7631-0056806 of 5,7,2000 S
n

. ; ' ; i
8, 410.6184191 of £3.7.2070 o .

bl 2 2 J

e, ' ' )
/ , o . In recponm to your lotter unfor reforenco this
[5)1 L~ 14 to inforn you

that the above PUR Wop, have bocn onquired and
Sho dotnile aro given below, ' ..

’

e(wn) . Gorial "o, X & ‘2'! had. beon cnncolled an 15.5.8009
- " 3, .4, " B.,643000
W 6, 6 " 11.6.2%0
. "y 7, 8 n ) 11.6.2000

Boy. in view ;of‘t,ho above it.:corr:firmd that tho
partics holding above Plilte. 414 not nvailod their train Journey,

for Chief Comml, Manager/Gonl.

T T A |t el 10§ -
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Mot o o wiéhae
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by e KENDRIYA VIDYALAYA DAV 1raras

”ym'%éf" H{wkfﬁ, wil o 4

Wmmmw%'} |
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A The und;;ui ned proposes
C L e anadya Vid T, e

.« Aexviees (0lag

of the tmp;t::

' the ‘inqu ot ":‘?ﬂﬁ Y out g
. (.‘gh’lg"&{*’v” . i QDO. 0 . [ 1] OU
-F R AIEZI o8 of ;::: ° A~~nxunn-x).A statement
mis e

st )
onciond ANNBxLHB-h
aroalgo eng 0sed (ANNEXUR

N (2)' sh, q, }Daa C.
}f . receod t.of t oad

his Memorand

]
-8nd alsgo ¢o state whether he desires tobe

(3) He 14
those erticles
specifically admit¢

G.R.Das,H/C, 16 further informed that
Ratement of-defence on orbafore the

2 above

Authorit¥ or otherwige fal

of Rule- 4 of the CCS}CCA) Rulol. 1969

issued 4n Pursuance o

the inquiry against him

_ﬂh
P
sha o2

W
n
b~ 4
®

[ 3

is invited
8 1064

T e ™ ————
D
S
-4
[t
2
=
oo
&
5
=
(2]
®
- ]
g
[, 4
g
po -
[
[ ]

Y superior
. matters Pertaining to his service
i - If any reprosonta@}on isreceived on his

_ ' 4 any. /'t¢
Presumed that Sh,

GeRoDas,H/C
that 1% hag be ‘at 1

1s aware of such

him for violation of Rule-20 of

P Bhe G.R.Das,H/C,
, Kendriya Vidyalaya-
I 3 Missamaxy,

Copy to - ]
: "te The Princ:lpal.i(nndriya
‘ 2,
. 3,

Vidyalayi.uissannri

Office Copy, 5

! L7¢q1

to hold an Inqut:y"cqumé
Vi I I lt-onnit undey nui 14 0f the “enira Civil
zlt (1] onyControel and A zfulon 1968,.The aubg

| - - 'oourwsmrlm.
.
|

heard in person, !

authority to further his interes

behalf from 8nother
erp dealt with in these proceodings

'eN made at hig instance and a ction wi
CCA‘(Copduct)Rulos,1964.

f (6) Thereceipt of the Momoiahdum may bq‘acknowlodgod.

ye {

: ' isn.x.szxmx ) i
: ' ASSISTANT COMMISSIONER

 (DJK.SAINE) > >
ASSTT, oomzssmnsn/.w 200)

4 —)
ANNEXURE ; 43/
M‘-—’-ZMQQ_]_‘.

w {n

g
o
»
oﬁ
-
©
5
——
-2
-

is directed to submit within 10 days of the
um a written whthin statement

of his defence

only in Tespoct of .

should therofore j
h....

if he does not submi¢
dete specified in

or does not afponr in person before the Inquiring & ?

the provisions

or the orders directions ‘
Inquiring Authorlty may hold

to Rule-20 of the !

under which ne Government
bring or attempt tolring any political

or outside

under the Govornmont.

person

itwill be

a rorrosentation and
1 taken agair

The Assistant Commissione; (Admn.).KVS(qua.).New Delhi.1¢,

Lec




. entitlement, '

ATEMENT OF 19 FRA

That the said Shri G.R.Das,Head Clerk, Kendriya Vidyalaya
Missamari,while working as such at Kendriya Vidyalays Missamari
during the financial year 2000-2001, suanttod a false LTC
Bill for self and his family member for the Block year 1998-2001
to visit Trivandrum Central, He submitted the Adgustment Bill
claiming by, 32,722/~ against the amount of advence drawn
By 39,500/~ towards AC-2 tire fare for onward and return journey

includin% the hourney from Missamari to Guwahati for which T
he did not availed train Joumnox with hisfamily member,He
submitted the X-erox coples of the Rly, Tickets Nos, B4563126-PNR

No, 6210702222 and 54365127~ FNR No,430-6232557 as evidences,
which he head cancelled on 1%5-6-2000,

Thus the saild Shri G.R.Das, by his aforegaid acts has
committed a serious misconduct by submitting kuxke false LTC
Claim and has thous violated the provision of Rule-3(1).(1),
(11) and (111) of Central Civil Services (Conduct)Rules,1964
as extended to the empboyees of Kendriya Vidyalaya Sangathan,

ARTICLE - IJ

That Shri G.R.Das,while working as Head Clerk in Kendriya
Vidyalaya Missamari during the financial year 2000-2001 had
drawn R, 39,300/~ as LTC advance for the Block year 1998-2001

vide Cheque No, 440961 dt, 27-5-2000 from K,V. Missamari,which
was excess drawak for ingenuize reasons,

Shri., G.R.Dns, stibmittod his false claime towards AC-2 Tire
fare for onward and taturn journey for self and his fahily

member beyond admissible class, He has not refunded the utilized
portion of advance along with his claim,

Thus the sald Shri G.R.Das,by his aforsaid act has comonitted
a misconduct which is violative of Rule 3(1),(10,(41) and (414)

of Central Civil Services (Conduct) Rules 1964 as extended to
the employees of KVS,

ARTICLE - III

That the sald Sh, G.R.Das,while workin% as Head Clerk in
Kendriya Vidyslaya Missamari,during the month of July'2000 after
attending ¥raining programme-cum-workship for Head Clerks and
Buperintapfwnts held at Salt Lake,Calcutta has claimed and drawn
TA for AC-./jiire fare from Guwahati to Howarah and Mail fare

from Missamri to Guwahati for onward andreturn journey.He neither
submitted any Tickets/evidences nor mentloned the Ticket numbers
with PNR number in the TA bill against the hourney as gerformod
which shows his claim false and hedrawn the excess TA,beyond his

Thus the said Shri G.R.Das,failed to maintain absolute
integrity and % tired to cheat the Department by submitting false
TA cYaim and has thus violated the provisions of Rule 3(1),(1),
(14), and (111) of CCS(Conduct)Rules 1964 as extended to the
employees of Kendriya Vidyalaya Sangathan,:

6uee
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|
|

Shri G.A.Das neither submitted eny Tickets/evidences nor
mentioned the Ticket numbers with MR number in the TA bill,
against the Journey he pexformed,which shows he was submitted
q:u& a false claim snd frawnexcess TA,beyond his entitlement
Clags, ‘

!

Thus the seid Shri GuR.Das,falled to muintain absovlte

y _ integrity and tried to chest the; department by subritting
: . falee TA claim,and has thusxkim violated the provieions of
?ule 3(1) (4%),(41) end (411) as Central Civil Sexvices

Conduct) Rules, 19¢4 s3 extended to the employces of
Kendriya Vidyslaya Sangathen,

R

L ———
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WW.HQN.QUA.&@MLN... -S.UP_ERI.QI ICL
%v\ GES FHAMLD' AGAINST SItI G,R, DAS, HEAD CLERK, KENDRIYA
IDYALAYA MISSAMART.

!

i

¢

ARTICLE - L. .

That Shri G.R.Das,Head Clerk while working at Kendriya
Vidyalaya Minnamors dnr{n? the financial year 2000-2001
submitted a false LTC claim vide bill dated 03-00-%4000 }or

self and his five innllzrmunhox for the Block year 1998-2001
40 visit Ixivendrum Centrel,

He submitted for adjustment Bill claiming k. 32,722/-
against the amount of advence drawn B, 39,500/~ towards AC-2
Tire fare for onward and return journey, including the journey
from Migsamari to Guwahati for which he did not aveiled any
. train journey with hisfamily members,

Shri G.R.Das,submitted hisfalseclaim along with Xerox
coples of the Rly. Tickets Nos, 54565126-INR No, 621~0702222
for onward Journey and No. 54565127-PNR No, 430-06232557 for
return journey as evidences,which he had cancelled on 19,6,2000,

Thus the said Shri G.,R.Das,falled to meintein absobute

integrity and tried to cheat the Department by smeitttn» felse
LTC claim and has thusviolated the provision of Rule 3 13,(1),
(41),(111) of Central Civil service (Conduct) Rules,1964 as
extended to the employses of Kendriya Vidyalaya Sangathan,

ARTIGLE - I1, '

o

That Shxi G.R.Das,while working as Head Clerk in Kendriya
Vidyalaya lissamari during the firancial year 2000-2001,has
drawn Bs, 39500/~ as LTC advence for the Block year 1998-2001
. vide Cheque No.440961 dateds 27-H-2000 from Kendriyes Vldyalala
Missamari for AC-2 Tire fare of onward and return journey,which
was excess drawal for ingenuine reasons.

'Shri G.R.Das,submitted his false claimvide LTC bill deted
03~8-2000,towards AC-2 Tire fare for onward snd return journey
for w self and his family member boyond admissible class,Shri Das

has not refunded the un-utliized portion of odvence slong
with his LTC Bill/Claim.

Thus the sald Shri G.R.,Das,by his aforsaid act has committed
o misconduct which isviolative of Rule 3(1) (1),(ii) and (111)
of Central Civil Services (Cenduct) Rulesc 1964 as saxtended to
the employces of Kendriys Vidyalays Sangathan,

ARTICKE = IIL .

That the said Shri G.R.Das,while working as Hoad Clerk in
Kendriya Vidyalays Misrsomarl,was deputed for attending Treining
Programme~Cum-Workshop for Head Clerks and Superintandents. held
from 12th, July to 21st. July/2000 =t Kendriyc Vidyeloya No,2
Selt Lake City,Calcutta.Shri G.R.Dcs,af ter attencing the sald
.course has claimed/dravm Travelling Allowence by AC-2 Tire fare
from Guwahatl to Howrah and Mail fare from Missamerl to Guwahati
for onward andireturn journey.

AV

('/i MARJM

S/ AMEK!EL:_H. { |



1.

2,

3.

4,

5.

6,

7. -

OF. DOCUMENTS BY WHICH THE ARTICLE OF CHARGES ARE. PROPOSE
? Krig? ,&2 AGAINST sHRI R, DAS HEAD CLE%&, KE %ﬂ&
VIDYALAYA MISSAMARL

e

*

LTC Bill dated 03-8-2000 <ubmitted by Shri G,R.Das,Head
Clerk Kendriyes Vidysleya Mlnsamari,

X'erox copies of the Rly, Tickets Nos, D4%68126 and
B4545127,submitted by Shri G.R.Das,Hesad Clerk,

Letter number Nil dt, 13-6-2000,from Shri G.R,.Das,Head
Clerk regarding permission to avail LIC-regexding,

Eerned leave applicetion dated 13-6-2000,06-7~2000 and
Joining report dated 06-07-2000 of Sh. G.R.Das,Head Clerk
Kendriya Vidyalaya Missamaxi.

TA bill for the month of July'2000,submitted by Sh, G.R.Das
Head Clerk,

Memnzendum No. 14-1/2001=-KVS(GR)/8992=53 datedi 23022001
dssued to Shri G.H.as, )

Letter No, PF/GAN(HC)/KVM/2000-01/339 dt. 07-03=2001,
subm197§99 of reply of Shri G,.R.Das.
o

‘Lettex No. C/Misc/Money Receipt/Pt,III dt, 19-02-01 from

C.C.M.(Genexal) Maligaon, -N.F.Rly.,Guwahati,

QoYY | ‘ o

y
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Dnted104-05-2001

To

— 2 - °

t

ANNEXURE _,FT3

The Assistnnt Commisnionor,

Kondriyn Vidynlnyn Sangathpan,
Regionnl Office,Guwahnty Region,

Maligaon Charinli,Guwahnti-12

Sub jeat s

( Through Yropnrehannel)

Submi asion of reply nqainst Mcmo}andum dat.17.4.01

Respected sir, '

200
abov
tho

1.,

#

s

which 1 g .
{/» am nssuzing you that I sh

Bg“ﬁnkmn agnlnst me.

In response to your Memorandum NosF.14-1/
1(ﬁ7§(oa)/11262-63 dated 17-4-2001 on the subject eited
e I'would like to supmit -the followi

g against reply of
aforesaid memor andum,

With referenceto the to tho Articlas No.I & II,I

am
admitting the chargos anforeed upon me and reques

t the
ndvance
ha blnak

authority to {ssue nn order to repny tho ontire
Arawn towarda 17 (a1} InAta) with family for ¢
yoar 1908-2001 1, oasy instalments,

AS regards to the Article~III I am to sny that as
You may know that I hnpve nttanded 0
cum-Workshop for Hond Clerks pnad Superintendents held at
KeViNo.11,Salt-Loke City,Chleutts during July,2000,1 m
please be allowed to gvail my b8£h ways journey from

Missamari to Salt-Loke City py the odmissibility Clnss
for which I am entitle,

tho Training Programma

ay

I shall refund the excess/bal
Vidyalaya on recoipt py

"

ance amount to the
TA/DA Bills from your office,

Under the circumstances gpbove it is my humble
request that I mypy kindly bo grant forogivenéss'for

all nover repaat éuch

activities {n futurd falling which appropinte agtion may

J
Yours ! faithfully,

r . \ '\ \\!(\Q \“ 3/__
. (G, R. Das )

: Hond Clerk,
"Kendriya Vidyalaya,
Missamari (Assqam)
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